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BEFORE THE HON' BLE CENTBAL EDMIN ISTRATIVE TRIBINAL ;

07.
08.
09.
10-

GUWAHATI BENCH : GUWAHATI.

0. Ae 3}5 of 2002.

A application under section 19
of the pdministrative Tribunal

Act, 1985.

BETWEEN

Srimati Dipti Medhi alias Smt.Dipti Deke,

coee Applicent.
- Versus - -

Union of India & otkers  ec.. Respon dents e«

INDEX
“pespriptions T 7° prge s T
Application \3
Verif ic ation I ¢4
Mnexure - A g
. Annexure - B 161
Annexure - Cy2<C2 \9 -2y
Annexure - D ' o
Annexure - E oq
Anexure - F 2\1
Annexure - G QL
Anexure - H 2.

Anexure - 1 27
Aymenn - 3 22 .

For use iIn Tribunal's Officer :-

Date of Filing R%September,ZOOZo
Registration s
Signature :
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Original Application No. @ /S of 2002
An application under sedtion 19 of
the Administretive Trisunal Act,1985.
- An d
IN_THE MATTER OF :
Srimati Dipti Medhi alias
srimati Dipti Deke,
Wife of Late DRarma Rem Medhi,
Constakl e No.812350065,
.Resident of Village - Kamalgzjari,
Post Of fice - Kamalajari,
Viag - Son;pur, in the
District of Kemrup, Assam.
cos Applicant.
- Versﬁs - -
1. The Union of India,
Represented by the Secretary
to the CGovt. of India,
Ministry of Home Affairs,
Bleck No.13 %go Complex,
New Delhi - 110 003.
contd.
Rod



s

>

- 2

2.

e

'lhe Director Genersl
Central Industrial Seasrity
Fo;:ee, Block No.l3

CA C omplex, Lodhi Road,
ﬁew Delki - 110 0OC3.

The Inspector General

Central Industrial Security Force,

North Egst Sxsuyiky Sector,

‘Head (uarters, PemﬁiSec No. 553,

N

Post Office - East Kalkatsa
(Tovaship Kaska) Kalkata-107. .

The Deputy Imspector General‘,
Central Industrial Seeurity Force,

‘Unit Oil Duliajan,

. Post Office - Duliajem - 7806602,

Se

District - Dibrugarh, Assams

The Commandant
Recruitment, Central Industrial
Security Force, |

Head Quarters, 13 QLQ(_)"S Compd ex ,
Lodhi Road, '
New Delhi - 110 003,

6e The Deputy Commandent,

Central Industrial Security Force,

Gentdo
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Unit, National Paper Mills,
Jagiro ad, Assame |
Respondents

I

Details of M;.:iegti@é i

1. Tae particulars of the order against which

the application is made :-.
Tee applicstien is made against ‘ﬁeﬁ-:ppo int

of the applicant in the post of Grade-1II or any .

other grade befitting to her qualification of High

School Leavimg Certificate passed on compassionate
ground whoSe hushkand namely [harma Ram Medhi, P.No.
812350065 died on 20-12-1999 while in service in the

Post of Constasle.

2. Jurisdiction of the Tfibunal :

The applicant declares that the sumject
matter of the application against which the applicant
wants redressal ker grievances kefore the Hon'hle

Trisungl within the jurisdiction of the Tribunal.

3. Lﬂni‘ta‘té-__@& :
The applicant further declares that the
application is within the limitation period

srescribed under section 21 of the Adhinistrative

Trisunal Act, 1985.
contd.
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4. Ezets of the case

4dele

4:2¢

That the applic.éﬂt is a citizen of India

By Birth and is the permanent resident of
vi]_.laée - Kamalajari, Songpur in the |
district of Kamrbp, Assam and the petitibner
melongs to Other Backward Class and as such

g¢he is entitled special trestment in the -
soe¢ lety.
A copy of Other Backward Class

certificate is annexed hereto and

marked as Apnexure - A.

, ‘I’aat', the applicant states that she passed

: Higﬁh’ School Leaviég Certif ic ate Examination

4030

. 29@‘ s
in the year and thereafter the applicant
could net go for higher studies due to
soverty and economic mackwardness.
# copje0f H.SeLeCe Examination passed
| s e
certificatesia annexed hereto and

marked as Annexure - 'B! Series.

‘Taat, the applicant states that she was
married to Dharma Ram Medhi and skhe is the
legal wife of Dharma Ram Medhi and out of
wedlock, tw cﬁil\dren' 2Rd were bsoIn and

o th ‘thébhildrem are now minor im age.

contde.
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That the applicsnt States that her huskand
named Sri Dharma Ram Medhi was ap@binted on
24.12.32 in the rank of Constable in the
)

Central Bedustrial Security Force in short
CISF and was vested with the powers, functions

and previleges of a member of the Force.

Copies of certifieafe of appo intment
and Identity Card issued Wy the Group
Commandent and Issuing Authority
respectively are annexed hereto and

marked as Annexures - C; and C,

respectively.

That, the spplicant states th at her huskand

aaméd Charms Ram Medai had meen discharging |
his duty in the rank of Constable with effect
from 281241982 till 20.12.99 and he expired

on 20122999 durimg his service in Duliajan

CISF Unit Dierugark and @ Death Certificate

is(vissueé' sy the ﬁruga'rh Mun ic ipality,
Dibrugarh.' It may be mentioned that Late
Dharms R Medhi had a good length of service
snd he expired on 201239 dﬁriag his service

in the post of Constasle.

A copy of Death Certificate is
annexed hereto and marked as

Annexure - Do

contde
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Thet, the applicant states that she has filed

an application befoie the respondents immediately
after the demisé of her hushand praying for

appo intment on compassionate ground as her
huskznd died in hé?EEgg";éd the said applica-
tion aleng with all necessary documents were
}g:;:égn lf 4.2002 to the Cemmandent Recmu itment
Central Industrial Security Ferce, New Delhi

110 003 by the Inspector General, CISF (NES)

Kalk a‘_ta - 170

A copy of letter dated 17.4.2000 is

annexed hereto and marked as

Annexure - E.

Taat, the applicsat states that she filed an
application on 7.5+2000 Before the Inspector
General, CISF, Nerth Eastern Sector, Kalkata
praying for early consideration of her appoint-
meat on compassionate ground sefitting to

ker qualification as the appl ic getdyf des not
have any source of income #1d she along with
her two minor children iave to ¢ for

starvation along with mo wim situatien.

A copy of application. dated 7.5.2000
‘inled Wy the applicant is annexed

hereto and marked as Annexure - F.

contde
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That, the applicant states that she has filed
an application on 3.11.2000 Before the Comman-
dent, Recruitment, CISF Hesdquarters, New Delki
110 003 praying for early considerstion of
her appointment on compassionate ground and
the said application has not Ween dispossed

of till date.

A copy of application dated 341142000
filed by the apg;licant is annexed hereto

and marked @s mnext’)re - G-'

Thet the applicant states that the applicant
filed on 29+10200L an application before the
Respondents stating that her appointment on

compass ionate ground has not Been considered

till now and the applicant does not kave any

source of income and therefore prayed for early
appo intment on compassionate ground kefitting
to'heér qualification and the said awplication
has not meen disposed of till date.

A cony of application dated 28 29.10.2001

is ganexed hereto and marked as

Mnexure - H.

4.10. Taat, the applicant states that the Deputy

Inspector General, CISF Dierugarh sought the
clarificstion on 12.1.2002 the regarding

the name Srimati Dipti Medhl and Sri:nati
Dipti Deka and the application has clarified
the same étating that Srimati Dipti Medhi

contde



- 8 -

and Srimati Diptli Deka is one lady. It may
e mentioned that the applicant was known as
srimati Dipti Deka prior te her marriage and

after the marrigge with Dhorma Ram Medhi,

" the applicat was known to 211 as Srimati

4.11.

Dipti Medhi for sll purposes.

A copy of letter dafeé 124142002 issued
oy Deputy Inspector General,CISF, Disrugarh

is annexed hereto and marked“as ‘_Agg_exu:e._._;.

That, the applicant States that ske filed an appli-
cation on 6.8.2002 kefore the.respondenté
stating that she is passing her time with
miserasle condition witk two minor children
after the death of her hushband Late Constable
Tharma Rem Medhi and is facing acute finahcisl
crisis and 'therefoz;e prayed Xk for appo intment
on compassionate ground in Grade-1I1 or any
other grade efitting to her qualification and
the ssid application ¥k has not lbeen disposed
of’till date.

A copy of application dated 5+8.2002

filed sy the spplicatto is annexed

hereto and*’marked! as Annexure - J.

AXX2X x DxeX KX AN X AW Pk K& 6 & xkakesx JR 3 kxsh ex £ kX edx

axxappkkgsRAKKXERX

contde
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4.12« That, the agpplicant stgtes th ot appointment
on compassionate ground to be offered to the
Kith and Kin of the deceaSed government
empleyees who die during his service tenure
to be fellowed. le@ié behind suck ins{ruc-
tions being that such Kith and Kin should
bé provided with a source of livel thood
that they should have respectable living
which czn only be if post in consonznce with

the academic qualification are coffered.

4.i5. Thet, tbe applicant states thzt the compassionaté
app&intment not on qualification but on
economic coendition of the family. The only
grqund which cean justify compassionate
empl@Yment is the penurious condition of
the deceased's femily. Neither the qualifieation
of his dependent nor the pest which he held
is relevent. The applicant and other menbers
of.the family were depending on the income
of Late Dharma Ram Medni and therefore now the
respondents are bound to appoint the appl ic A€gp

on compassionate ground.

4.14. That, the applicant states that she approached
several times in different occasions befcre
the respondents praying for appointment on
compass ionate ground and the responden{fhave
not appointed her till date.

contd.
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That, the applicant states that she i:aas not
been éppointed on cémp_assion ate ground since

2000 till date inspite of law laid down

gppointment on compessionate ground and

5.

(1)

therefore the reSpon'dehts have comnitted

ill egality,_ unfairness and arbitratiness.

Grownds for relief with lessl provision :-

For thet the applicent is entitled to be
appointed on cempassicnate befitting to hex

qualif ication since her husbond Late [harma

‘Ram Medhi was & Con stable in CISF.

(i1)

For that the aspplicant submitted all documents
inciuding'Deatb Certificste of Late Chamme
Rem Medri Mwfaxxxe, HSLC BXamination passed

Certificate etc. before the respondents for

Verifiecstion and zppointment on compass ionate

: ‘ground and the respendents have not appointed

(iii)

her till dafee.

For thot the Family of Late Dharma Ram Medh i
besides the applicant and her minor children
were depending on the income of the deceased
and therefoxre the respondents are bound te
appoint the applicaht en compassionate
ground to overccme the no win situation of(
the deceased's familye

contd.
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(iv) For that on the expiry of Late Thamma Ram,
Medhi, the members of the family of the
deceased faced with econemic calamity and
object of appointmgnt on cempassionate
ground to get over the finadcigl crisis which
faces on the death of the sole bread earner
and therefore the respondents are bound te

\.

appo int the applicznt on cempassi@naté greund.

(v) For that the applicant is’a widow and wegker
' seetion in the soclety and therefore. the appli;
cant is bound to get Speciél treatment for
é@peiatmeht particularly on_eampassionate

grounds.

(vi) For that it is o fit case within the juris-
diction of this Hon'vble Tribunal to interfare
the mattexr for the sppointment of the appli-

cant on compassionate greound.

(vii) For that the respondents could not cite any
addition and just reason for their arbitrary

action in denyihg the clzim of the applicants

(viii) For that the respondents have not censidered
the adverse affect of the applicant not

appointing her on cempassionate ground.

contde.
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De i&uuémediesmexhaasggg l;

That, the applkicaﬁt states that she has ne
other alternative and other effieac_ieus

remedy than tc file this spplication.
Répresetafétions through proper channel were
submitted by the applicant on many 6ccasions
including on 29.10.2001, 6.8.2002 to the respon-
dents and subsequently she approasched several
Vtimes in different occesions before the
respondents for appo intment on compassionate

ground and the applicant has not been apointed

-till date.

Matt exs not previously filed e;__gendihg_\y_it_}_%_ :

That, the applicent states that she has not

filed any application previously before this

Hon'ble Tribunal and o appeal or applicatien

' is pending in any Hon'ble Tribunal er Ceurte

Relief sought :-

In view e¢f the factsand civrcwnStances stated

in paragreph 4 above, the applicent prays

for the following relief :-

To "pass an order that the applicant is
entitled for. appein@ment'en compas sionate
ground in Grade-1lIl eor any grade befilthing
to her qualification of High School Leaving

Certificate examination passed.

contde
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(ii) Ho direct the respondebt s to appoint the
appl icant on compassionate ground in any

post befitting to her qualif ication.

(iii) cost of the application.

(iv) Any other relief or reliefs to which the
applicant is entitled to as this Hon'ble

Tribunzl may deem fit and proper.

9. Interim order prayed

Pending dispossl of this application an

: observation may pleased be made that pendency
of this application shall not be bar for the
respondents to consider the appointment of
the ssxkism appl icant on compassionate ground
in view of the Section 19(4) of the Adninistra-
'tive Tribunal Act, 1985. The applicant alsec
prays that the instant appligation be dispesed

of expeditiously.

11. particulars of Indien pPostal Oxder :

{ i)y IPP No. T 5735 X7ST
ii) Date s \September, 2002
iii) payable at :  Guwghati.

12. List of enclosures

i) Index
ii) Application ‘
iii)  Annexures - 'A' to Mnexure - 'I!

i iv) Indien Postal Order.

contde.. . Verification.
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VERIFICAIION

I, Srimati Dipﬁﬁ Medri alias Sriméti Dipti Deka,
aged about 2, £ years, wife.of Late Doarma Ram Medhi,
Hindu by caste, a Housewife by profession, in the
resident of Kamalajari, Post Office - Kamalejari,
Sonapur, Police Station - Khetri, in the distriet of
Kamrup, Assam do beréby verify that the statemenfs made
in paragrephs - 1 to 4 and 6 to 12 are tzue to my knowledge
and belief and these made in paragraphs - 5 are true té
my legal advice and I have not appressed any material
faet- Md I sign this Verificstion eh this ;?EyatQ\day
of September, 2002 at Guwabéti.

MWMM |

Signature.
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Mongaon H. S;Chcael./
Memo No- MHS/85/61 - . Date.l]-3001
- _ -3
Certified that /Sri/Mis;?. ' @ ZD/(( %OKQ v re e e e
Son|doughter of Sri[Late... ... fMde Q&“’V\ V(/)VA(’\ — e

‘an [nhabitant of Vill .. .. 'ﬁg’@/?/(ﬂw Ceee s PLOL /,.Q)?//v?/ﬁﬂaﬂ .-
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Private Ca’zd:date at the Morigaon Centre and was/lmsﬂqo{ successful in the sazd ,

Examination being p/acod in .. j/U/U‘{ ... Division.

His|Her- date of brith is .. 7.: 7 65— e I '\
His|Her Roll R7:.3%5. . . No. 4491 (- in }9/.“2.5’." 7 ..
ﬁé‘/She’bcars a good moral character.

Principal,
~ — Morigaon H. Sﬁr&w]}f} 2. SChool
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DIPTI DEKA
Son/daughter of BUDU RAM  DEKA

Roll R7- mas . No. os91 ,|
To the High School Leaving Certificate (Bepeaters) L‘(nmm ation, 2001
to commence on Monday, the 4th December, 2000

His/tler Date of Bivth is &Wé@@%@ 6\ 1.7 465
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{). o OfficeB@yerneentsndcintiGenersl
Central Industrial Security Force/NES
e ( Mimistry of Home Affairs )

{

41 ,karaya Road,
Park Circus,
Calcuyta~l7.

o ( R
M@ o S0 Lo/ MES/AD L T L/ 2685~ (F(?S(D \ Dat@d:(} Ap 1 "
-

Tey
-
The Coﬂgandant/ﬂectt.,
CISF HArfs.,
N Del%i,— 3.
' 7~ .
Bub ject COMPASH10ONATE APPOINTMENT IN CISF : REG
Please refer to Farce HArs letter No.E-32115/1/98 (1) /Rectt
C /1826 dated 2&.&7.98.!
- ‘ ETRTE T
2, “The cases for gémpaﬁgionate appointment to the next of kin
0o f the following decessed personnel are forwarded herewlith for
their appointment on cpmpassionate ground - : " ;
5L CISF No, Rank,  Expired Next of Kin'
T Nea . Name % Unit A ooen
i1 . B1a35Eses Canst. 20.12.99 Smt Dipti Medhi
DR Medhdooos L o (Wife)
COTL Duliadan : DOR = @1-7-63
2. G1P292249 Conmt. @9.11.91 . Smt, Sanju Devi f
1 Lal Babu Singh ' Son ) h
ey SIL Duliagan | , DOH = 285-(8-73
: '-u-f:M\—uwm\tA“,&wm"‘.m-‘n_"—-:-— -,-—-—7-‘.::.'—3... e L -.‘-:--..'. v ——— ~-T.- ...'.. —.A..T — ...-\.—......“.._ - Ah s
3. . Prescribed proforma for compassionate appointment duly
cqmplehod in all respect alongwith connected documents, copy of
| 80 Part-1 notifying the casualty, Detailed report on the derth
.Df - tHe Govt. Servants (alonguith death certificate),
c:rcgmstantial engquiry report of the caseS, application from the
'Candydgteg, "o abJection. certificate from — all concerned
menth{ed/atteﬁted copies  in support of date of birth ané
egucatzmnal qualification of the candidates, atltested coples of
Lhe hgight and  chest measurement of- the camdidatég, income
certificate anc  undertalking certificate are alwso enclosed

herewlthf in .connection with compassionate appointment at the
garliest please. (:IT
= CL\\(

—N D
- ‘3\LWZOOO
FOR_INSPECTOR GENERAL/CISF (NES)

Copy. to :- ,
1. DIG(C;S*.Umit 0I1L - for information wrt his letter No.
Duliajan. " E-28814/011.(D) /LES/ADM, IV/99/91 dated

ncl ¢ Ap abu%p%“

- / e e @h-G1-2008 and even No. (1¢615) dated
e . -3 B Stk il
/

b&.. Smt.pipti Medhi];w/m Late Const. D R Medhi, Vills=
\ KamalasJant, PU:ﬁan§p?r Pgr-Digaru, Diﬁtf:—K&mrup (Assam)
AR 3 "
. Got.Sanjul Devd  W/0 Late Const.lal  Habu 8Singh, Vill:-
Mishrawalia, PO:r=8alran Ganj P.81~Gahmar, Digtts-Ghazipur,

(S WIFE L )
J .-

&>

r
s

\ et
\s/”" '
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Ihe lnspector General ‘
: Chak iorth kpetemn bactor
C ' 4 Kapayn fond, ek Cfrvous, |
| Valoubta « 17, \ThRCUGH BLG/C18F <q1/)
| subfect s 1J:.aMA&'ﬁr;&.&&.&,ﬂX.}},...A,ﬁiﬁ.‘é‘&iﬁﬁﬁﬂgM-.SL& RIS
' ' .
Six, At
| Iam fut Dipt{ et w/o Late & 1 Medidy Const No. 812250065
| . 8tubing the following few iines for your kind conpideration. <
{ , B bly, Wy CoBe {or aempaosionate sppointment in CI&f va s
) ' sent by yowr gaud office ta CLNF HGxe New Delhi vide your lettor
o R Honﬁwaﬁoiﬁ/N5ﬂfAdm.I3/2000/4301 dated 17~4-2000, gup til} dyte

Hove net rooal vad ¥y reply from your offige aa viell a8 BiG/CrSp

K kL Bulladan.

I newve two minor chiidren end 1t {s very di fficwity to
e To spent our day to day 11fe without ony Inzome/eapl osment.y
| - Adeo I have BAE No ether relative viho il held ma at this ptage.

Lo it 4a thwmrom'mquwtw to consider wy ogee for
employnent In iHF pnd intimote me Lmneuy ately for which I shalj
: be mueR grataful to you for avar,

It 4 .intimatw that st present g PR 8taying et CISE Unie
ULL Owiajan with ®y two minoyx children ss one of then 1o ttuwlying
An Kendyiya Vidyslayg, bulis fane

! -

AN @arly action ig requasted plopue,

- - Thasking youx wlr,

Yours fulthguly,

i

" | o i ;‘I:z.:ip&;e; Mee. c‘//u’.
Sullsfan (Arsan) , ( DL ety |
r;.\l_‘imt. oy % oy 2000, . HLEL UF LATE. o n e caist

b T il

Copy 2\2 g
C kb ‘,;mzmz;x.ur,.c:.;-;s;‘,:/?‘:ract ’ 1 AN savly reply ie

RALGE HiGra, 13 CGO's Jompl ex
,' LErlind Rosd, Now Ueihg - 03

&/ oo

Yénuosted plagies
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S &

‘ ! To ) ol
N The Commandant/Rectt,
CSIF HD QRS.
. HEW-DELHI - 3 ‘
{ ’ Dated at Sonapur the 3-11-2000
| bub : - Cpmpassionate appointment in CSIF:Reg,
i .
b i,

| Wit due respect | have the honour to state that | am the W/O Late D.R. Medhi, Const.
No. 812350065 and my case for compassionate appointment in 6SIF58 sent to your office vide
Inspector General | C ﬁﬂNES), Calcutta, Letter No. E - 32015 | NES | AD . 1812000 - 4301
dated 17/04/2000. But, till date | have neither received any reply from your end nor from DIG /
CSIF Unit Oil Duliajan. L .

childrenagd one of my children is studying at Digaru .endriya Vidalaya and it has been very difﬁcul‘t i
for me to maintain my day to day life without any income / employment as | have no other sourct fo
mitigate this requirement.

N C\SF S
Itis therefore request you kindly to consider my case for absorption in €SiF immediataly :

!
1

!

! .

] l.am at present Hiyigg al Sonapur ( Dist -Kamrup) in a rented house with my two minor - -
i

|

|

|

,’ under relaxation of normal rules for which | shall be grateful to you forever.

{

i

Present Aﬂ,?gglg/ action in thns regard. is highly requested.
. Village - Kamalajari '
. PO - Sonapur .
o Dist - Kamrup ( Assam ) : Yours faithfuly.
| D . ¥
PIN' 782402 (Dipti Medhi)
WIO Late D.R. Medhi,

N Const./ CSIF
f
- Copyto -
[ 1. St TN-Mishra—{pPs: : .
‘ i A Director General/ CSIF | For favour of information an necessary action please.
| w[,/ 13 CGO's Complex:
o Lodhi Road
i New-Delfi -03
L2 BIiNRDaspS
e Inspecor General / CIgs = w.r.t his L/No.E/ 32016/ NES/ AD.Jj/ 2000 - 4301 /
LI -

4.»1~~~Karaya-/?oa§}g NES)  Dated 17th Apni20000
Perk-Circirs Hlavs, For information and necessary action please.
Caloutta~ 17 L}; e Wévut ¢S NO, 553 ,
' o5t Zregl- VPO R g » :
3.- DIG/ CSIF Unit Oif, Duliajan ~For /n?oﬁnat/on please. 2. N_A. plesas - |

. M‘.":';:lv
. .,}’{
-5
oA
‘1‘4'5‘(“‘&':




¥

To,

o

Pirector General / CIST
13 CGO's Complex
Lodhi Road

MNevw Delhi - 03,

Sub - Compassionate appointnent in CISF: Reg,

Dear Sir,

axd One my children is stwding at Digaru Kendriya Vidal

Dated at Sunapuz the 29-10-2001

a

;

With duc respect Lhave the honour to state that I am the w/O Late D.R. Medli, Const. No
812350065 and my case for companionate appointnent in CISF was sent to your office vide Inspector
Generae /CISFINES), Calcutta, 1etter No. B- 32016/NES
till dace I have neither recived any reply from your end nor form DIG/CIST unit Qil Duliajan.

I AD.11/2000-4301 dated 17/04/2000. But

Lanuat present staying at Sunapur (Dist. Kamrup) in a rented dones with my two minor children

v

aya and other Children is Studing Ari Jroce
Nursary aud ithas been very difficult for ine to maintain ny day to day life without any income/ einployment

and I have no other source tomitigate this requireient and also Tam very lonely.

there fore request you kindly to consider my case

On otherhand [ recive your's all Jatters. But ] can't teply because of you want a cectificate of F.S.L.C.
Now ] Passed FL.S.L.C. examination in 2001 and I along with the H.S.L.C. Certificate here.

normal rules for which shall be greatful 1o you forever.

An eatly action in this repard is highly requested.

Copy 10 :-

@

-

Iaspector General/ CISE
41 Karaya Road

Park Civeus

Cileutea- 17

DIG / CISE unit Qi
Dalliajan.

For favour of information and ncccssaWn please

l Your's faithlully.

(Liptd Medhi)

W/o Late D.R. Medbi.

Const. / CISI

1

It is

for absorption in CT9F fmume diately under relaxation of
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N Gove znment of India
' Dffice of the Dy,ln'&pecfur General
Central Industrial seowkty Force

(Ministry of Home Affa).x-s‘)
) BISF Unit (L Dulinjan
Distt » UDibmgarh (As 55 am)
| , |
No, £-37022/ UIL(G) / Aum, 1V/LBS/ 2002/ 77?1_.) Dategd Jen 2002,
s 1 ‘\7/
To
A Mrs, Dipti Mechi
.\/z/' o lete Conmst O, R, Medhi

/o Mr, Oimbesyar Meghi
Vill ~ 2 No Jyotineyer,
Post - Sonapur,

Distt - Kenaup (A3 gom )
Fin « 782 4)2

Subject ;. Compassionete gppointmentin CISF : Req,

Referener your application asted NIL and this office letter No,

37U(.Z/U[L[U)/Atm l\//i BS/2000/ 8166 dated . 13 Uecember 2001,

N~

-1

<, You were requested to forwsrd the HoS. L. L. Fessed certificste
issued by the Board vige this oftice Jetter uncer reference, but you
have foiwarded Meiks-Sheet issued by Boarg of Secondarxy Eaucation, Assr

U
A

o, As per Schoal bertificate, Adrit Card end Marke-Sheat forwerded
. : ¢
by you, YRUT name has been shoun esumpti Ueka''uhereas as per Uffice

r&ord, your neme mentioneqd Dipti Mewi, Kindly elucigate,

4, You axe requested to clarify the above infometion at the earliest

50 as tm,l teke up the case with highex eutém rities fopr CompaSSanatO

L

T 7‘0290,7
DEFUTY T ONMANDAN T/ ACH
FLUR_OY, INSKECTUR GENERAL

appointment in CIS Fo

Lopy to s~

The Inspecthr harme

CinF NES I s, Knmﬂn - four infounation plesse,
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Mrs, Dipti Medhi
W70 Late Const. D.R.Medhi
Clo Mr. Dimbeswar Medhi
' Viil. 2No, Jyotinagar
P.ost. Sonapur
~Dist. Kamrup (Assam)

- 'The Dy, Inspector General
- CISF _ |
QIL Duligjan, Dist : Dibrugarh (Assam)

- Subject :
CONSTABLE

Respected Sirg

2

l

. ' l ’

t

.

REQUEST ?‘ OR COMPASSIONATE APPOINTMENT IN CISF AS
: REGARDING

Kindly refer to my applic ation dated 03.02.2002 and on the above subject.

I beg to state that no response for consideral ion of"ﬁcompassionate appointinent has yet
. been received. Presently, I am passing iy time with miscrable condition with my minor children ~
- after the death ofn‘\y husband and I am facing acute financial cricis for my day to day life.

-

In view of the abovc it is rcqu:cstcd that my case f‘or compassionate appointment as

Dated : 6'MAug,2002

Copyto:
1.

L)

The Inspector General ' S -
CISF (NES) Hgrs. Kolkata
Post : Fast Kolkata Township Kasba

The Asstt. Inspector General (Rectt)
CIST Hqrs. 13 CCO's Complex
Lodhi Road, New Delhi - 3

The Dy. Commandant ., =~ -

f ,
CISF Unit, NPM Jagirqad 3~ n-

3
- chnstable.in CISF may kindly be considered sympathetically and necessary appointment order may
b= issued at an carly date, I sha]l be highly obhg,ed for this act of kindness. 4 N

Your faithfully
_Dapk Medhe

(DIPTI MEDIL)
W/o Late Const. D.R.Mecdhi
C/o Mr. Dimbeswar Medhi
Vill 1 2 No. Jyotinagar
Post : Sonapur
Dist : Kamrup (Assam)
PIN : 782402

for favour of kind informtion and

necessary action please.

- o -

for kind information please.



